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MR, DEPUTY-SPEAKER: The ques-

dion 1is:

“That Jeave be granted to introduce
a Bill to provide for capital punishment
for sabotage in essential services and for
hijacking of aeroplanes.”

The motion was adopted.

SHRI B. V. DESAI: Sir. 1 introduce
the Bill.

‘SPECIAL EDUCATIONAL FACILITIES
(FOR CHILDREN OF INTER-CASTE
| OF INTER-RELIGION MARRIED PA-
’ RENTS) BILL*

SHRIMATI VIDYA CHENNUPATI
(Vijayawada): Sir, I beg to move for leave
to introduce a Bill to provide for gpecial
educational facilities to children of parents
comtracting inter-caste or inter-religion mar-
Tiage.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to introduce a
Bill to provide for special educational
facilities to children of parents contract-
ing inter-caste or inter-religion marriage.”

The motion was adopted.

SHRIMATI VIDYA CHENNUPATI:
Sir, 1 introduce the Bill.

—_—

15.34 hrs.

CONSTITUTION (AMENDMENT) BILL

(Insertion of new part XA)

SHRI ANANDA PATHAK (Darjeel-
ing): Sir, I beg to move for leave to in-
troduce a Bill further to amemd the Con-
stiution of India.
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MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granied to introduce a

Bill further to amend ths Constitution of
India.”

The motion was adopted.

SHRI ANANDA PATHAK: Sir, I in-
troduce the Bill.

LOKPAL BILL*

SHRI RAM JETHMALANI (Bombay
North-West): Sir, I beg to move for leave
to introduce a Bill to provide for the ap-
pointment of a Lokpal to inquire into
allegations of corruption against public
persons and for matters connected there-
with.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to introduce a
Bill to provide for the appointment of
a Lokpal to inquire into allegations of
corruption against public persons and
for matters connected therewith.”

The motion was adopted.

SHRI RAM JETHMALANI: Sir, 1 in-
troduce® t(he Bill.

15.35 hrs.

PROMOTION OF A CASTELESS AND
RELIGIONLESS SOCIETY BILL*

SHRIMATI VIDYA CHENNUPATI
(Vijayawada): I beg to move for leave
to introduce a Bill to provide for the pro-
motion of a casteless and religionless
society in India.

MR. DEPUTY SPEAKER: The ques-
tion 1s:

“That leave be granted to introduce a
Bill to provide for the promotion of a
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[Mr Deputy Speaker]
casteless ‘and religionless society in
India.”

The motion was aaopted.

SHRIMATI VIDYA CHENNUPATI: 1
introduce the Bill.

——

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

(Amendment of Section 378)

SHRI RAMNATH DUBEY (Banda) I
beg to move for leave to introduce a Bill
further to amend the Code of Criminal
Procedure, 1973.

MR. DEPUTY-SPEAKER: The
tion is:

ques-

“That leave be eranted to introduce a
Bill further to amend fhe Code of Cri-
minal Procedure, 1973.”

The motion was adopted.

SHR1 RAMNATH DUBEY: 1 introduce
the Bill.

INDIAN POST OFFICE (AMEND-
MENT) BH.L—Contd.

(Amendment of Section 26)

MR. DEPUTY SPEAKER: Now fur-
ther consideration of the following motion
moved by Shri Atal Bihari Vajpayee on
30th April 1982, namely:—

“That the Bill further to amend the
Indian Post Office Act. 1898, be taken
into consideration.”

Mr. Vajpayee was on his legs. He has

taken 120 seconds.

Mr. Vajpavee.

wft waw - fagii awad (9%
faesl) : SuTEAE WEIET, g F WIS

(Amdt) Bill = 360

FT &1 HGHT o AAT | g HIH HAT
qIY TIETSE FI a0 @A & fod
FET AR X | GgA  QUNEAT HT
fafezar Fax #1 o, gTeAl
#F @ ¥ S ga-gagi gl 9 95§
% foar smar ar, afFEw w@ww ar
qAFda ¥ 99 gU TEr 4, IT A Hqi@l/
¥ sgfFqaa oTATEN FT HIE qed A@l
91 | 1947 ¥ W WIEE F I,
1950 ¥ B9 A W@ & ITUFeH
gifyg f#ar, dfaus & g0 7 99-
qF wigF F1 gmEAgE fFET oS
AT OigFRl F " sfE
F1 fazdraat Fva &1 wfaw @,
HMEAl F qI-ARIT FT & BT
g, wfEa wmewd 2 fF WSt T
TTET AT FTIAT-HAA AHT dF =
@&\ TW ¥ O &=t wed 47 2
F 39 F=-FE7 FT ST fFET
1 - G

sft ARATY TS
e fFr 51 @/ o2

(STEEgR) -

St osEw fagc awmaar @ FAEE
T GEL A a5 T F G GWOT
#t 2 & 2w 3o =ufeaat ¥ 9a-
AT FT A9 FT @ 2 |

SIS HEEE, WG #7  qA-
gy feestt & faeet wwmaq g1 300
AT B OF FgAT Ak 7% § AT
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